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CORAM: 
HON’BLE MR. ASHOK JINDAL MEMBER (JUDICIAL)                     

                    
  Final Order No. 50076/2020 

 

Ashok Jindal: 

 As stated that the appellant has gone for Sabka Vishwas 

(Legacy Dispute Resolution) Scheme, 2019 and has obtained 

Discharge Certificate.  On the basis of the statement made by the 

appellant, I dismiss the appeal as deemed withdrawn. 

 (Dictated & pronounced in open Court) 

 

(Ashok Jindal) 

Member (Judicial) 

RM 


